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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE BENCH AT PUNE
APPLICATION NO. 07 /2018 (WZ)
| IN THE MATTER OF:

677[2020

I MR. PRAKASH VIRSINGH ADHE & ANR ...APPLICANTS

VERSUS
M/s. KASHMIRA STONE CRUSHER &

| ORS. ...RESPONDENTS

'
REJOINDER AFFIDAVIT BY ORIGINAL APPLICANT NO. 2-MR.

KISAN ADHE TO THE REPLY AFFIDAVIT OF MPCB 8 RESPONDENT

NO. 1:

I, Kisan Adhe s/o Sakharam Adhe Aged: Adult,

| Occupation: Farmer, Resident of Village: Malegoan, Taluka:
|I Jintur, District: Parbhani and presently at .‘Iintur, do hereby
.
solemnly affirm and state on vath as follows:

I have read the reply affidavits & reports filed on behalf of
MPCB & Respondent No. 1 in reply thereto, | state as under: -

1. At the outset, I state that, the contents of MPCB reply

affidavits & Reports and Reply filed by Respondent No.1

are totally false, basecless, misleading, misconceived,

frivolous, vexatious, neither bonafide nor true and same
are denied by this Original Applicant No. 2-Kisan Adhe in

toto.

PRINCIPAL CONTENTIONS OF ORIGINAL APPLICANT
NO. 2 IN OA NO. 07 OF 2018 (WZ):

A. 1 state that, the principal contention of Original Applicant

No. 2 is that, “Respondent No. 1 to 3 have operated their
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Stone Crushers, Asphalt Mixer Plants in illegal manner

and carried out illegal Stone Quarrying (Black Trap Mining)

without requisite permissions from appropriate authority

causing damage to the Environment, Ecology, Public

Health, Area and farming of Original Applicant No.2 &

caused to life his family members”.

i)

i)

Respondent No. 1-M/s. Kasmira Stone Crusher is the
carrying out his business of illegal stone crushing as
well as illegal stone quarrying on the survey No. 42
(P) & 43 (P) of the Village-Manmudi, Taluka-Jintur,
District-Parbhani since 14.07.2007 as per the
records of MSEDCL providing electricity supply to
this industry.
Respondent No. 3-M/s. Krushna Stone Crusher is
the carrying out his business of illegal stone crushing
as well as illegal stone quarrying on the survey No.
71 (P) of the Village-Manmudi, Taluka-Jintur,
Moalegaorr =
District-Parbhani since 29.02.1996 as per the
records of MSEDCL providing electricity supply to
this industry.
Respondent No. 2-Mrs. Sheela Ramrao Pawar is the
proprietor of Respondent No. 1 & 3 and beneficiary of
this illegal stone quarrying & crushing along with
asphalt mixer plant. As this Respondent No. 2 is
profit making proprietor of Respondent No. 1 & 3,

therefore she is also responsible to compensate the




Parbhani
19355
1022025

v)

vi)

vii)

viii)

environment, ecology, public health, public property
and also to pay the damages to the Applicant No. 2.
Respondent No. 1 & 2 are carrying out the quarrying
of stones from Gat No. 42 & 43 on an area
admeasuring more than 2.00 Hectors.

Respondent No. 2 & 3 are also carrying out the
quarrying of stones from Gat No. 71 (P) on an area
admeasuring more than 3.20 Hectors.

Respondent No. 1 & 2 has operated their crusher &'
carried out the mining activity without prior consent
2007 to 2017. And thereafter procured the ex-post
facto Consent dated 12.05.2017 and there is no
compliance to the terms and conditions of this
consent. Therefore the Responder-'lt No. 1 & 2 have
done illegal activity for more than 10 years causing
substantial damage to the environment and ecology.
Respondent No. 1 & 2 has operated their crusher &
carried out the mining activity without prior
Environment Clarence since 2007. And thereafter
procured the ex-post facto EC dated 01.01.2015 and
there is no compliance to the terms and conditions of
this EC. Therefore the Respondent No. 1 & 2 have
done illegal activity for more than 8 years causing
substantial damage to the environment and ecology.
Respondent No. 1 & 2 have not complied with the
terms and conditions imposed by SEIAA while

granting the environmental clearance dated

11



ix]

xi)

xii)

xiii)

Xiv)

01.01.2015 for the stone quarrying at Survey No. 42
& 43 (P).

Respondent No. 2 & 3 have not obtained any prior
consent as well as EC and therefore all the activities
of these Respondents are illegal causing damage to
the environment and ecology from 1996 to 2018,
Stone Quarries and Crusher units are within 300
Mtrs from the human habitation and due to fugitive
dust emission & poisonous gases from blasting from
these units adversely affecting the workers and local
inhabitants.

Huge noise level from the units have adversely
affected the life cycle and units have not followed the
CPCB norms.

Respondent No. 1 units and mine is at 800 Mtrs from
the highway and Respondent No. 3 unit & mine is at
200 Mtrs from the same highway. And Respondent
No. 3 have totally damaged the road passing though
the mine.

Original Applicant No. 2 has agricultural land which
is sharing common environment with the polluter
units and is situated in the same survey number of
42 & 43 of Respondent No. 1 and

Respondent No. 1 to 3 have provided false and
misleading information on account of total
excavation of stone from mines, total crushing and

total quantity of asphalt mixer.
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xv)

xvi)

Xvii)

xviii)

xx)

Crops from adjoining agricultural land and fertility of
the soil is adversely affected due to spread of dust in
the vicinity

Blasting have caused filed, houses due to vibrations
and release of hazardous gases,

Respondent No. 2 & her husband Mr. Ramrao
Kisanrao Pawar have tortured, harassed, threated to
the Original Applicant No. 2 and compelled to sale the
land to him without giving heads to the
environmental issues. Therefore these Respondents
No. 1 to 3 are careless and reckless.

Inspite complaint of this Original Applicant, there is
no action from Collector of Parbhani, Tehsildar of
Jintur for environmental as well as revenue loss and
this shows deep unholy nexus of government officials
with Respondent No. 1 to 3.

Respondent No. 1 to 2 have violated condition No. 6
of EC dated 01.01.2015 which is very important with
respect to width and depth of mine, *The
Configuration of the benches should be: 60 degrees
slope in the cut, 6mt depth for cut and 6 mt width for
the bench. In facts, the depth of the mine is more
than 21 mtrs and width of mine is more than 25 Mtrs.
Respondent No. 1 to 3 have violated the provisions of
Maharashtra Minor Minerals Extraction
(Development and Regulation) Rules 2013 and duped

the government dues of many crores.
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|
xxi) Quarrying activity have adversely impacted ground

water sources and there is no safety measures by

Respondent No. 1 to 3 and their driver Mr. Mahalee (
Sanap is expired due to slipping of tractor into the
mine in January-2015. Said incident of death is
suppressed by these Respondents form the Police,
Collector etc.

xxii) Respondents have violated the directions & orders
passed by Hon'ble Supreme Court of India and
Hon'ble NGT for stone quarrying and it crushing
units.

xxiii) Transportation of raw stone and metals is done
without covering of wvehicles and overloaded

transportation is done.

xxiv) NOC granted by Collector of Parbhani was valid only
for 30.06.2012 to 30.06.2013, however Respondent

No. 1 to 3 have carried out their illegal operations of

Mines & crushing from 2007.
xxv) Mines & crushing activities are carried out day and
night and waste is dumped on Government land

reserved for cattle feeding (Gairan).

xxvi) Without obtaining necessary prior permissions,
agricultural land is used for stone quarrying,

xxvii) It is mandatory to obtain prior EC on part of
Respondent No. 1 to 3 as per the Order & direction

dated 27.02.2012 by the Hon'ble Supreme Court in




[ “IA No. 12-13 of 2011 in SLP No. 19628-19629 of
~ 2009". Even though there is old lease.

xxviii) Hot mix plant is illegally operated since 2009 and

operated without installation of necessary air
pollution control system and prior consent.

xxix) MPCB & mining officers failed to take action under
section-20 of NGT Act, 2010 for “precautionary
principal” to stop pollution.

xxx] District Collector, Prime Minister, Chief Minister of
Maharashtra, Finance Minister of Maharashtra,
Revenue Secretary of Maharashtra, Environment
Secretary, RO-MPCB, Secretary MoEF, RO-MoEF,

| Tehsildar Jintur failed to take action on complaint of
this Original Applicant and this shows negligence in
the 'gcvemment system.

xxxi) Respondent Units procured the ex-post facto consent

on 12.05.2017 from RO-MPCB, but did not complied

with the same and made excess illegal crushing and
excavation of stone from quarry, no green belt
development, no sprinklers, no control blast, no dust
emission control, no sanitation system, no safety

measures, Therefore, it amounts to violations.

xxxii) Respondent units themselves admitted vide their

letter dated 26.07.2017 that they have excavated

37758.15 brass of stone from Gat No. 42 & 43 and

| 4442 .44 brass of stone from Gat No. 71 and these

quantities have measured with ETS Machine. This is




substantial damage to the environment, ecology,
public health & area.

xxxiii) Tehsildar Jintur has prepared false, baseless report
dated 07.09.2017 and human habitation is within
300 Mtrs from the mines and crushing units and
Original Applicant is sharing boundary with
Respondent No. 1 as they have same revenue
number.

xxxiv) Inspite clear cut closure dated 27.06.2017 by
Grampanchayat of Manmodi, Respondent No. 1 to 3
did continued to operate the same in illegal manner
and prepared bogus & false resolution.

xxxv) Therefore, including Respondent No. 1 to 3, District
Collector, District Mining Officer, RO-MPCB
Aurangabad, SRO-Parbhani, must be held liable for
violations of terms and conditions of Consent dated
12.05.2017 issued under Water (P&CP) Act, 1974, Air
(P&CP) Act, 1981, Hazardous Waste (Management,
Handling & Transboundary Movement) Rules-2008
and violations of terms and conditions of EC dated
01.01.2015.

B. 1 state that, the Respondent No. 1 to 3 are responsible for
the above violations causing damage environment &

ecology.

3. ADMITTED & UNREBUTTED FACTS BY RESPONDENTS:

a. Illegal Operation & quarrying of units since 2007.



Procurement of Ex-post facto EC & Consent for unit of
Respondent No. 1 situated at Gat No. 42 & 43 and Non-
compliance to the terms and conditions of EC & Consents.
No EC & No Consent for unit & quarrying of Respondent
No. 3.

Respondent No. 2 is beneficiary of Respondent No. 1 & 3.

MPCB & RESPONDENT NOS. 1 TO 3 ARE GUILTY OF
SUPPRESSIO VERI AND SUGGESTIO FALSI:

MPCB & Respondent No. 1 To 3 have suppressed many
important facts, events, permissions, documents causing
irreparable environmental damage and degradation;
Proceedings initiated by Tehsildar for imposition of penalty
of Rs. 3 crore for evasion of revenue loss on account of
illegal stone extraction and its crushing.

Criminal proceedings initiated for Cheque bounce against
royalty

Proceedings initiated by Collector for Brach of Seal of plant.
Physical Damage caused my family members due to
explosion in the stone quarry and its Medical claim for
them

Damage caused to my Agricultural and cultivation due to
the air pollution caused by these crushers and Reports &

Panchamana of Tehsildar, Talathi, and Agricultural officers

FALSE & MISLEADING STATEMENT ON THE FACE OF

HON’BLE TRIBUNAL:

| L 'vvpprw"_lﬂ'q'
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C.

I state that, the MPCB has filed false & misleading reports
and there is no opportunity granted to this applicant no. 2
for rebuttal of the MPCB reports.

I state that, the environmental Compensation is calculated
by MPCB only for 150 days for violations of M/s. Kashmira
Stone Crusher to the tune of Rs. 937500/- (Rupees Nine
Lakhs Thirty Seven Thousands and five Hundreds Only),
whereas crusher and mining is going on since 15 years.
Therefore there is no calculation of amounts required for
restitution and restoration of the area under environmental
degradation and this amount of Rs. 937500/- is totally
false and misleading and it is compromised statement of
MPCB and Respondent No. 1 at the cost of Mother Nature.
I state that, the Respondent No. 3-M/s. Krushan Stone
Crusher is doing illegal mining in the area since more than
25 years without environment clearance, without consent
to establish and without consent to operate and there is no
compliance to environmental norms. There is no
environmental damage calculated by MPCB intentionally
and also restitution and restoration cost required for the
area under environmental degradation by Respondent No.
3 is not calculated. Therefore the Reports, affidavits of the
MPCB are false, bias, misleading and having absence of
reality.

COMPLIANCE OF NGT ORDER DATED 10.07.2018 BY
RESPONDENT NO. 5-TEHSILDAR JINTUR &

RESPONDENT NO. 8-RO, MPCB




I state that, this Hon'ble Tribunal issued directions dated
10.07.2018 to Respondent No. 5-Tesildar and Respondent
No. 8-RO-MPCB to visit the site in question and if
allegations in OA are found to be correct then further
directed to take necessary actions.

I state that, the Respondent Authorities were visited the
site on 30.08.2018 with respect to compliance of Order
dated 10.07.2018 and MPCB filed their affidavit dated
10.10.2018 in compliance of this Order dated 10.07.2018.
I state that, the Respondent No. 8-RO-MPCB has filed
affidavit dated 10.10.2018 and clearly admitted that there
are non-compliances by units and farm of the Original
Applicant is at 10 to 15 Mtrs, from stone quarry.

I state that, the Para-6 (A) of the MPCB affidavit has clearly
disclosed.major violations and impact on the environment
and farm of the Original Applicant No. 2 due to illegal
activity of the Respondent No. 1.

I state that, the Para-6 (B) of the MPCB affidavit has made
false statement to disclose the violations and impact on the
environment due to illegal activity of the Respondent No. 3.
Basically the unit operations of Respondent No. 3 was
closed on the day of visit of committee, but MPCB & Other
Committee has intentionally misleaded this Hon’ble NGT,
Respondent No. 5 has imposed the fine Rs. 38446400/- i.e.
almost four crores on Respondent No. 3. Therefore the

operation of his unit is closed since 2 years is totally false.
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I state that, the Tehsildar letter dated 11.06.2018 clearly
states in point ne. 8 to 11 that there is damage to the farm,
crops, cattle’s, agricultural land etc. Therefore MPCB failed
to consider the damages with respect to the damages
caused to Original Applicant No. 2. On contrary to this
finding of Tehsildar, further committee visited the site and
prepared the report dated 30.07.2018 again misleaded in
point no. 6 that there is no damage to the farm, which is
totally false. Whereas report dated 30.07.2018 have
reported number of violations causing substantial damage
to the environment, area, ecology, public hearth, public
property etc.

I state that, the MPCB has issued the proposed directions
dated 30.07.2018 for number of non-compliance and
serious violations.

I state that, the Respondent No. 1 has submitted totally
false, baseless and misleading reply dated 13.08.2018 to
the Proposed direction dated 30.07.2018 of MPCB t cover-
up their violations.

I state that, the MPCB has made site visit to Respondent
No. 1 crusher & hot mix plant & Respondent No. 2 stone
quarry and prepare visit report dated 23.08.2018 which
shows number serious violation causing damage to the
environment. Also report clearly observed at item no. 1
under stone quarry at gat No. 42 & 43 that the land of
Original Applicant No. 2-Mr, Kisan Adhe is adjacent to

stone quarry. In fact the agricultural land of this Applicant
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is in the same gat number and have direct impact of stone
quarry.

I state that, the MPCB has made site visit to Respondent
No. 3 crusher & stone quarry and prepare visit report dated
23.08.2018 which shows number serious violation causing
damage to the environment, Likewise no consent, no
sprinkling, no wind braking wall, no metaled road, no cover
to conveyor belt, no wetting of ground, inadequate green
belt and its impact on the roads at 50 mtrs, 500 mtrs,
village at 1 Km and 400 mtrs distance of complainant
farmer.

I state that, the MPCB has issued the interim directions
dated 08.10.2018 for number of non-compliance and
serious violations and further directed to Respondent No.
1 for installation of various pollution control systems.

I state timt. the Consent to establish procured on
18.11.2006 by Respondent No.1 is not complied and there
is no consent to operate from 2006 to 11.05.2017. Even
thereafter there is no compliance to Consent to operate.

I state that, the MPCB has issued the final directions dated
03.09.2018 to Respondent No. 3 for not to restart stone
crushing activity to avoid the further damage to the
surrounding environment.

Therefore this is the prefect case of violation of various
environment protection enactments and Respondent No, 1
to 3 needs to be saddled with heavy environmental

compensation and also Original Applicant No. 2 is entitle
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c.

for environmental compensation on account of damage to
his farm, cattle’s, life of relatives & family members etc.
which cannot be ignored as this applicant is sharing

common environment with the polluters units.

REJOINDER TO THE REPORT & REPLY OF
RESPONDENT MPCB:

I state that, the MPCB filed an additional affidavit dated
27.02.2019 and shown their honesty with polluters to
cover-up the violations of the respondent No. 1 to 3, again
made false statement with regards to the distance of the
applicants land at 100 Mtrs. away.

I state that, the compliance made by the Respondent No. 1
in his units was of temporary arrangement and there is no
such star;dard pollution control devices are installed.

I state that, the Jintur Taluka health Officer has conducted
the test on 27.09.2018 of the health only for the employee
and other persons excluding the members of complainants
& his family as per the request of the RO MPCB and this
conduct is clearly bias.

I state that, the report dated 17.10.2018 submitted by the
Agricultural officers are totally false, misleading and
unscientific and cannot be relied upon as the MPCB
mentions there is damage to the environment and
applicant is sharing the common environment with mine

as well as with stone crusher, then this finding of
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agricultural officer becomes meaning less. It is not
necessary to see the environmental impact by open eyes.

I state that the MPCB has filed third affidavit dated
25.07.2020 as per the Order dated 26.06.2020 of the
Hon'ble Tribunal, where MPCB has imposed the
environmental compensation of Rs. 937500/- on
Respondent No. 1 and given clean cheat to the respondent
No. 3. Basically Tehsildar of Jintur has imposed the fine of
Rs. 3.84 Crores on this Respondent No. 2 for evasion of
revenue and royalty for illegal excavation of stone and
crushing. Therefore the finding of the MPCB is totally false
and misleading. Moreover these units & mining of these
Respondent is in operation prior to 2007, Therefore, the
environmental compensation imposed is the compromised
statement-.

I state that, the MPCB has refused the consent to
Respondent No. 3 vide its Order dated 20.12.2019 and
issued final directions for closure vide its Order dated

10.07.2020.

NON-REBUTTAL OF ALLEGATIONS IN OA BY
RESPONDENT NO. 2 & 3: | state that, there is no reply
filed by the Respondent No. 2 & 3 to the Original
Application and allegations are deemed to be accepted as
there is no rebuttal to the allegation, but the MPCB officer

being more worried about the respondent No. 2 & 3 have




i)

ii)

iv)

given clean cheat to them in their last affidavit dated

25.07.2020.

REJOINDER TO THE REPLY OF RESPONDENT NO. 1:

I state that, the reply filed by the Respondent No. 1 to the
Original Application and MPCB affidavit dated 25.07.2020
imposing petty environmental compensation is totally
false, baseless, misleading and needs to be ignore and
denied by this Original Applicant No. 2 in toto.

I state that, the environmental compensation imposed by
MPCB on only Respondent No. 1 is totally illegal and
misleading against his illegal operation of crushing unit &
mining since 2007 without consent to operate and EC.
Moreover the revenue recovery & fine notice issued by the
Tehsildar: Jintur clearly indicates magnitude of loss to
environment and ecology.

Respondent No. 1 to 2 has consumed huge electricity and
illegal stone for crushing and there must be exemplary and
deterrent compensation on such careless and reckless
polluters.

Therefore, the contentions raised by the Respondent No. 1
in his affidavit dated 29.07.2020 from Para-1 to 7 are
totally false, baseless, misleading and with high confidence
received from MPCB officials to give clean cheat and of
imposing negligible environment compensation. It is

necessary to impose highest compensation on all




10.

Respondents including government authority for their

laying on the face of this Hon'ble Tribunal.

DAMAGE TO THE ENVIRONMENT, ECOLOGY, PUBLIC
HEALTH, AREA, FARMING & LIFE OF THE ORIGINAL
APPLICANT NO. 2:

lllegal mining of Respondent No. 1 has caused Death of
driver due to falling into mine.

Blasts in illegal mining has caused noise pollution.

Blast in illegal mining has caused air pollution due to
release of poisonous gases.

Blast in illegal mining has caused change in earth
structure further causing depletion in the ground water
table and this is serious impact on the area as this area is
already drought affected area having scarcity of water and
less raining.

lllegal crushing units has released lots of dust in the air
and adversely impacted to the crops in the nearby vicinity
including the Original Applicant No. 2 farming,
Respondent No. 1 is the Stone Crushing unit and
Respondent No. 2 is the owner of Respondent No. 1
carrying illegal Stone Quarry activity for providing raw
material of stones/black traps.

Respondent No. 1-M/s. Kashmira Stone Crusher has
obtained Consent to Establish (CTE) dated 18.11.2006 for
establishment of the industry / plant, which was valid till

commissioning and as per condition No. 8 of this CTE it
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was mandatory on part of this Respondent No.1 to obtain

|
|
: the consent to Operate for starting of commercial
|

production. But this Respondent No. 1 is failed to obtain

the CTO from MPCE.
H. Respondent No. 1 has obtained the Consent to Operate on

12.05.2017 without non-compliance to the terms and

condition thereto and also in violation of terms and
conditions of CTE dated 18.11.2006.

1. There was no consent to establish from 1998 to 2006 and
thereafter no consent to Operate till 11.05.2017 and
Industry is operated without appropriate permissions.

J. Respondent No. 1 himself has admitted in his letter dated
12.07.2017 that, the operation of the plant is undertaken

from 1998 and has made excavation of 40574.86 Cu. Mtrs.

of stct;e for which he has paid royalty of Rs. 7874212/-
(Seventy Eight Lakhs Seventy Four Thousands two
hundred and twelve rupees).

K. Residential Collector of Parbhani has passed an Order

dated 25.06.2020 for taking necessary action against

Respondent No. 3 for illegal mining activities and crushing
and during the visit it is found that there us illegal mining
of 4450.48 Cu. Mtrs. and there is stock of fine aggregates

to the tune of 337.90 Cu. Mtrs. and directed Tehsildar

Jintur to take appropriate action against the Respondent
| ! No. 3 for recovery of the revenue loss. Therefore there is
illegal crushing and mining carried out by the Respondent

No. 3 and observation of MPCB in their site visit that unit




L.

is not in operational is totally false and baseless. Thus

there must be strict action against these Respondent No. 2

& 3.

Also Tehsildar Jintur has directed vide notice dated
24.07.2020 to Respondent No. 1 & 2 to deposit an amount
of Rs. 230000/- on account of their cheque bounce and
this cheque bounce is nothing but the cheating,
Respondent No. 1 to 3 has imposed with penalty of Rs.
38446400/~ (Three Crores Eight four lakhs forty six
thousands and four hundreds) by Tehsildar Jintur vide its
letter dated 28.08.2020.

lllegal crushing units & illegal mining of Respondent No. 1
to 3 have adversely impacted the surrounding area and
this Original Applicant No. 2 is sharing the boundary with
these cm.shcr and mining is therefore affected the farming
of this Original Applicant and he is liable to get
compensation.

Respondent No. 3-M/s. Krushna Stone Crusher is
operating since more than 25 years without environment
clearance, without consent to establish and without
consent to operate and there is no compliance to
environmental norms, therefore Respondent No. 3 should
also be imposed with damages of more than Rs. 3 Crores
for environmental compensation as well as cost of
restitution and restoration.

The damages to the farms on account of agricultural loss

and physical damage to the family member causing leg

_F#_—cﬁé27
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broken amounting lifetime injury, This Applicant No, 2-Mr.

Kisan Adhe may kindly be granted with compensation as

this courts deem fit.

Q. Respondent No. 3- M/s. Krushna Stone Crusher is the

Stone Crushing unit and Respondent No. 2 is also the

owner of Respondent No. 3 carrying illegal Stone Quarry

activity for providing raw material of stones / black traps.

in the interest of environmental

2 7 SEP 2020

Sworn before me on the 2719

Wh;}: Personglmb\/ ?(nown to

Who has g-n in é;ut%d by. ceste

justice.

Therefore, Respondent No. 1, 2 & 3 must be imposed with
damages of more than Rs. 3 Crores each for environmental

compensation as well as cost of restitution and restoration.

. THEREFORE, Hon’ble NGT may kindly grant prayers in
Original Application and Original Applicant No. 2 may
kindly be‘awarded with damages from Respondent No. 1 to

3 for his farm & health ete. and further any other prayers
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- ANNEXURE-A-21
#X |

Maharashtra State Electricity Distribution Co. Ltd.
VITARAN # :

Neranpig rte Eectrety Dassusen Co Uit ‘

PARBHANI CIRCLE 635 PARBHANI DIVSION 232 JINTUR (R) S/DN : 452 1
Consumer No, : 540970513480 57052015 L Y
Consumer Name:  SOW SHEELA RAMRAD PAWAR :21 052018 30,540.00
Adrpsss JINTUR R UNIT Fs
. R At
f9S AID AFTE 21-08-2018
‘Last Receipt No./Oate
- ILast Month Payment .
F 150 i Sedie TP e
Village - MANRMUDE Pincode : 431504 Wﬁe:mr . TPrver

11D Activity :
: 055-M5P23342 Seasanal : N Load Shed Ind :

3 = Connec UrbaniRural Express Feeder
Tarifl BLT-VEN Load (KW): 60,00 HP Flag : " Fl_lj: N
0% of Can. | - Feeder Voltage :
gemgnd (KVA): 200 Demand(KVA] .25.00 KV L 118 ndieatar s
nationed load 80.00
Kw) '
| PC-MR- D0-40-3333 : ]
0TC!: 4452823 ROUTE-SEQH | 40d7 BU: 2372 PC: | oo
: LT industry General k¢
[Date of Connection :14-04-2007 Category atiove 20 KN GETIN :
Supply st - LT Elec. Duty 1a PAN :

Preyv. Highest Sill

Priv| Highest (Mth) : Dem“d TKVA)
Froc ity INEpORA Heidre 2 00,00
ook Guaranies Hs, 0.00 8.0,/ 33,38000
CUSTOMER CARE Toll Free
'Bill Month  Consumption (Units)  Bill Dnmanu (KVA)  Bill Amount No-
12018 [} 205 882 20 '
e 2018 a4 parat 1912, 1800-102-3435,
Way 2019 1414, 3024,598,22 1800.233.3435 |
2@‘9_ L 135 202107613 |[faa
Mar 2018 3 n!s 3338 037 80 {Rule & Procedure for Cunsumer Gnewmu Redressal|
Feb 2018 4281 3248887 B1 s B W,
dan 2019 4013 105847388 | Ponal>CGRF Instead of Printed kil , register for E-bill |
Dpc 2018 5148 206433118 ia”d;!"”;“:“ 1,? F‘f""““"?"i@"m'ﬁ“ |
n 8 2.1 3 I“'!ul alion st al Wwaww. SOHTL M=
TIE; g:g % “1175 gg,} 6;'072; 1 \portal-»Cuick access--Go-green request
‘Spp 2018 1,145 201304284 || |
Alg 201& 1,385 201587008 I

For making Energy Bill Payment through RTGSINEFT made. use foliowing delails

Disclamer Please use sbove bank details only for payment against consumer number mentioned in beneficiary account number.
e

. Eeneﬂnary Name: MSEDCL

« Benefidary Account Number MSEDCLO1540870513480
« |FS Code SBINOODB96S

« Name of Bank STATE BANK OF INDIA

+ Name of Branch: IFB BKC

« Bill Amount.2,30,540.00

mpartant Message

Consumers can pay online using Net Banking, Credit/Det cards al hitps iwss mahad:scom. infwasiwss after registration.
Submil f update your E-mail id and mobile number 1o Circle gffice for receiving prompt alers through SMS,
Submit f update your PAN and GSTIN to aircle offics with copias of PAN and GSTIN for verification,
Special desk is operations! for HT Consumers. please contac! | hcansumer@mahadiscom.in for any cl
rievance.

%ﬂs Electricity Bill should not be use for the address proof and a5 2 praof of property ownership.
For Any Payment to MSEDCL . ENSURE & INSIST for computensed receipt with unique system generated receipt number,
Do not accept handwriften receipts. Pay onling 1o aveid any Inconvenience

TRUE COPY

Reading Date | WWH | KVAH | RKVAH [LAG] | RKVAH (LEAD) I| FW (WD) | KVA (D) I
T T 1 T T b ?

Witos.Awek mahadiscom.inWssrwss 1

{ query or




T T 1 I|l T
Si212020 HTLTIP E-Bill
rant 31:08-2019 268576.000]  386101.000]  23si41.000] 253.0 0.000)
[ ik R zﬁasn.offl 36101000 2351410 263.00
0,000 0,000 0.00 60
1.000] 1 000 1. i
o00| 0.000)| 0.000] . L0
3.000] 0.000] 0.000] i 0
D 0,000 0000
) 000 0000 10,000 0,
Q.00 0.000] 0.0008 [X
illed Demand (KVA) 20 @ Rs. S§ajDemand Chiarges. 5.850.00]
sesped PF. Avg PF, Toog]Wheeling Charge & 01.30 ! 00.00
Rilled PF. 0000 LT C"!ﬂ 2= e
Cons Units: Rate Charges Rs, | an .00
|"d redmpbon Tfpe 5 Sy S pElPAC @ co.01 Pl 50,00
Himmﬁnl 0 30,00 ag oofElectrici (09.30%) 6000
acmereclel 0 go.o0f 50,00} T AL
ED. Rate % Amount R : = s
B0 onlEs)_ S LS IPF Penal ChargesiPF. Inc. T
q@» : Holcharges For Excess Demand 00.00)
00 0
enit Bill Adjustment 00.00
]
B e Rs. ITOTAL C| !—RRENT BILL Exsdod
B urrent Inferast 05-08-2019
00.0 0 0,00 i
00.8 [ 0.00 \ :
01.1 o .00 0.80 S Al
——— Delayed Payment Chalges s 73.50
: TWO LAKH THIRTY THOUSAND FIVE HUNDRED | -
mount in Wards FORTY ONLY m:ﬁm F's;:!:_uﬂ-u&giﬂ& Aftar 2,30,620,00
[Message: i
Your mobile number is 56******39 For updation/registration of mobile ber use Mat bsite or Mohile App or
send sms to 9930399303 as follows MREG 540870513430

ayment date.
r MERC order for Case No 321 of 2018 revised Cheaue Bounce charges of Rs. 750 plus GST or Bank charges
b 8

2 of energy bill paid through NEFT | RTGS, date of amount credited in MSEDCL bank account will be considered as

is higher will be from 01 & 201

e

1 Tariff is applicable wef l‘t-Apr-ZEHBFPInm refer copy of the bill for details./
r me Tax provision vide lon 269 ST cash receipt of Rs.2.00 lakhs and above will not be accepted by MSEDCL

g any type of Pay
EP"“EE! Payment Discount: Rs. 58.80 , if bill is paid an o before 13-09-2019 .

CONDITIONS
1. The mtsl blll amﬂurll of the bill may be remitted by & Crossed Demand DraftiCheaue drawn In favor of Maharashirs State
(&1 Lid." Whenever Secunty Deposit is d ded /Bank Draft should be sent.
2. The currmt bl is pnynhin within fifteen days from the date of issue of tha bl Eva.rl rf there is any discrepency in the bill or any
lother ek ara req to pay the billed amount in full provisionally or under protest subject to review
tand sub 50 that p of delayed payment chargss is avoided.
I This billis lsmd subﬂucl to ll\n pfomaurl of the 'Candiions and Miscellaneous charges for supply of Electrical Energy’ of the

anly.

M. Pigﬁnc quote the Consumer Number on the back of the Uhague. The payment of this till should be made at Company's affice

5. It the cheque is sent by post, the same should be posted three clear days In advance of the due date.
mﬂ by Cheque/DD/Pay Order. fhen the Real 1 date should be considered as payment date.
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MAHAVITARAN

PARBHANI CIRCLE 835

| -
X

Maharashtra State Electricity Distribution Co. Ltd.

!.u-l\wlmq Bairsesan Co b
I s

I

Lol

PARBHANI DIVSION 232 JNTUR (R) SION : 452 1

ANNEXURE-A-23

Consumer No, : £41176006528
Cansumer Name : ~ SHRI GIRDHARILAL RAMNARAYAN | SEDAIE
drey T JUEDATE =~ |
Adresss AT POST MALEGAON iF PAID UPTO :
i ) i !...lll Manth Faymun! I |
Village « TO.JINTUR Pineode | 28998 Bl Sacias oy Seaie T
Emlil!ﬂ : Activity - i
abrife No. - Meter No.: 085-06265827 S 1 N Load Shed Ind -
! i Connected . UrbanRural Express Fesder |
kr i) IELTVEN tadad : 40.00 4P Flag : R Flag : N
1300 50% of%on. 16.50 Feeder Voltage 11 LIS Indicator
E Demand(KVA): Ry . v
08d 40,00
PC-MR- 00-40-3333- . I
4452808 et R BU; 2 PC: 00
2 7 : LT Industry General g, |
[Cate of Connection :28-02-18596 Category : above 20 KW GSTIN =
[Supply at: o Elec. Duty 1 FAN -
| ¥ Prev. Highest Bill
ok hgteet (Mth) Bemand (KVA)
=iy Deiinse Hekl yygn 00 ": ¥ 00,00
Hank Gunrantes Re. noo 80 Ar 00.00
i 1
| |CUSTOMER CARE Toll Free
Bill Month  C (Units)  BillD (KVA)  Bill Amount No. I
Sep 2018 a 13382200 |
Aug 2018 o 133,822 00 1912, 1800-102-3435, I
Jul 2019 0 13382200 1800-233*3435 i
Jum 2018 o 133,622.00 e |
| ‘May 2018 ) 13382200 LRul\" & Procedure for Consur 5 Redressal
| Aﬂzﬂ'l!_ = o 133 822,00 5 g at hadi
208 31.543 132 56 545.58  |Ponal>CGRF Instead of Printed bill, register for E-bill
) 13364000 [and avail Rs. 10 per blllss:"(-‘nogun discount.For
i = _. ; a1t i wisit at www L
J"’ gﬂ:: : i‘: :‘;’:2? \pnnal =Quick access->Go-green request
Noy 2018 ] 133,640.00
mszﬁ_ = o 133,640.00 I

For making Energy Bil Payment through RTGEMNEFT mode. usa follgwing detals

Beneficiary Name: MSEDCL
Benaficiary Account Number MSEDCLO1541176006529
IFS Code: SBIND0089SS

Name of Branch: IFB BKC
Bill Amount'3,75,370.00

"+ Name of Bank: STATE BANK OF INDIA

Please use above bank details anly for paymen! agsinst consumer numbes manboned in beneficiary account number.

Consumers can pay online using Net Banking Cradit/Debit esrds at hitps /wss mahadiscom mMnMsn afler registration,
|Submit ! updste your E-mail id and mobile numbar w Circle office for prompi alens SMS.

Sunmn { update your PAN and GSTIN 1o circle office with copes of PAN and GST!N far verification,

Special desk is op | for HT © s, please contact - htconsumer@mahadiscom in for any darification / queryor
Igrisvance.

|Thln Electricity Bill should not be use for the address proof and as 8 proaf of prapery ownership.

[Far Any Payment to MBEDICL | ENSURE & INSIST for computerised recaipt with unigue system genersated receipt numbar.
Da not ancepl handwritten receipts: Pay online to ayoid any inconvanience,

IR

UE COPY

RVAH | RKVAR(LAG) | RKVAH (LEAD) | KW (MD)] | _KVA (MD) I
T T L

L

1z




— | el £ e o o 1“- Py— Ty
2112020 HTATIP Bl
| | o

urrent 011-11.2018 50057.000] 78334 000 15000.000] 0.00 0
Freviois 01-10- smm.uuu’ 78334.000 15000,0 o
0,000, 0.0 .00
1,000 1 1.0 00
0.000 0.000 .000f 0.0
0,060 D.007 ]
0,000 0,000 I
P il uo_g! 0.0031' 0 0.
0.00 0.600] 0 (X

Zoqjoemand Chargss 4,988
0.000] heeling Ch 01.30 00.0
harges i 00.0
Cheraes e, D Tanfl EC a0,
50.0IEAC @ 00.50 Ps/U | 00,
90.0 icity Duty { 08,30 % I K
i 00, charges 00,
ax on Sale @ 18 Psill 00
AmountBs. ———JBF Panal Charges/PyF. Int. o0
B ooleharges For Excess Demand 00
0.0
bit Bill Adjustment oo,
Rate Units Demand | Gharges Rs. TAL CURRENT BILL 4,998,

0150 g o.0d LA urrent Intersst 11-11-2018

0000 a 000 0.00§Principle Amrgars 3,41,758.0
i ntarest Arresrs | _2B.517.
g?:ﬂ a gg gg Total Bill (Rounded) Rs 3,75,370.
- - - - Paymant C s Rs. 62,
THREE LAKH SEVENTY FIVE THOUSAND
THREE HUNDRED SEVENTY ONLY S BybieSy 120 e 3,75 440,
| age:
or gistration of moblle ber use Mahadi website or Mobile App or send sms to 9930399303 as follows
JREG 541176006528,
n case of energy bill paid through NEFT | RTGS, date of amount credited in MSEDCL bank account will be considered as
il l;prumntm.
PD

BILL
A= per MERC order for Case No 321 of 2018 revised Cheque Bounce charges of Rs. 750 plus GST or Bank charges
\whichever is higher will be applicable from 01 September 2018.

Message: Revised Tariff is applicable wel 01-Apr-2019/Please refer copy of the bill for detalls./

As per | Tax provision vide jon 268 ST cash recelpt of Rs.2.00 lakhs and above will not be accepted by MSEDCL

igainst any type of Pay
P,

#Pﬂimﬂ ayment Discount: Rs. 49.98 , if bill Is pald on or before 18-11-2019 .

| CONDITIONS

1, ‘l‘hallnta! bill amount of the: bill may be remitted by a Crossed Demand DraftiChegue drawn in favor of 'Maharashira State
ecincity Distribution Co. Lid,' Whenever Security Deposil [ demanded separate Cheque/Bank Draft should be sent

2. Theicurrent bill is payable within fifteen days from the date of issue of the bill. Ever if there is any discrepency.in the bill or any

lother glanfication needed, consumers are requested ta pay the billed amount in full provisionally or under profest subject 1o review

land subssquent adjustment. so that payment of defayed payment charges is avoided, |

|43 Thig bill is issued subject to the provision of the 'Conditions and Miszallanecus charges for supply of Elecirical Energy’ of the

| Jeomy

| 1. le: qLote the Consumer Number on the back of the Cheque. The payment of this bill should be made at Company's office

only. |
5. If the cheque is sent by pest, the same should Le pesiad three clear days in advance of the due date,

E I % by Cheque/DD/Pay Order, then the Realization date should be considered s paymant date.
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ANNEXURE-A-24
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Energy Bill

FX
MAHAVITARAN

Wity

PARBHANT CTHILE 533
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p ireg| jon of mobile use Mahadi bsite or Mohite App or send sms to 5930393303 as follows
EG 541176006529, |
n case of energy bill paid through NEFT | RTGS, date of amount credited in MSEDCL bank account will be considered as
ill payment date. [
s per MERC order for Case No 321 of 2018 revised Cheque Bounce charges of Rs. 750 plus GST or Bank charges |
vichever is higher will be applicable from 01 Septembar 2018.
lessage: Please refer copy of the bill for details./

5 per | Tax provision vide section 269 ST cash receipt of Rs.2.00 lakhs and above will not be accepted by MSEDCL
ainst any type of Payment.

“As per MTR order (322/12013) revised tariff for FY 2020-21 is effective from 01.04.2020.

'Prompt Payment Discount: Rs. 00.00 , if bill is paid on or befors 07-08-2020 .

| CONDITIONS
!Thu total bill amount of the bill may be remitted by & Crossed Demand DraftiCheque drawn In favor of 'Maharashira State

icity Distribution Co. Ltd* Whenever Security Deposit is demanded separate Cheque/Bank Draft shouid be sent.
b Tha current bill is payable within fifteen days from the date of issue of the bill. Even i there is any discrepency in the bill or any
ther clarification needed, cor s are ted to pay the billed amount in full provisionally or under protest subjact to review
and subsequent adjustment, sa that payment of delayed payment charges is avoidad
13, [This bill is issued subject 1o the provision of the ‘Candilions and Miscellaneous charges for supply of Electrical Energy’ of the

L. Plegse quote the Consumer Number on the back of the Chaque The paymen of this bill should be made at Company’s office
lard

¥,
I5, If the cheque is sent by posl, the same should be posted thrse clsar days in advance of the due date.

B, If paid by Chequa/DD/Pay Order, then lhe Realization date should be conaidered 85 payment date.
TRUE COPY




o}’

ANNEXURE-A-32

GlL.$ /ALY / 34 /2020
YHYETIT AT R
f2. 0?/3/2020

\/sh.ﬁrﬂ:lwmqsné
0. Arama 5 oo Rige R geoft

fawg:— wrdifar st sififm 2005 arafa TAd) 20 ameq

edi— 1) amuer 3ot f¥. 20 /08 /2020 e 2. 24 /08 /2020

Swidd el Rvarad sefavaa 39 &), smoor aefradd addh g, R
16/10/2017 WS amgama wrima R At Forfra war Ao T8 @
A Raridie e ®. 42 @ 43 w13 W Rren wRE war o Riqe @ sei
w1 IR 9 gfefiaw wic drdavard) sivrama yera Aeved THYaa R
el @@ amuer Arfiaetelr AT smuvme Fvarg A R

&A1 et ArEdar e ot Frare sevaa Aa .

m%y

. AT 5 WERARIe
AT AR ATTei
. flrge Ry oewol)
gfereidy:—
ALefsr e aor aifely st darma wid Rige air adidaa
HIax.
TRUE COPY

1



377

Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani




Photographs of Illegal Stone quarries, M/s. Kashmira Stone
Crusher & M/s. Krushna Stone Crusher at Survey No. 42, 43
& 71 of Village: Manmudi, Taluka: Jintur, District: Parbhani
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